NATIONAL COMPANY LAW TRIBUNAL

CHANDIGARH BENCH (COURT-I)

(SPECIAL BENCH)

IN THE MATTER OF:
Central Bank of India

Gilco Steels Limited

Under Sections: 7 of IBC 2016

CORAM:

SHRI. K.K. SINGH
HON’BLE MEMBER (T)

Item No. 201

CP (IB) No.271/Chd/Chd/2024

....Petitioner

Vs.

...Respondents

Order delivered on 25.08.2026

SHRI. ASHOK KUMAR BHARDWAJ
HON’BLE MEMBER (J)

PRESENT:-
For the Petitioner : Mr. Naren Pratap, Advocate
For the Respondent : Ms. Divya Sharma, Advocate

ORDER

The present Petition has been filed under Section 7 of the IBC 2016, seeking

initiation of the CIRP against Gilco Steel Limited. The amount of debt claimed in

Part IV of the application is stated to be Rs. 58,59,98,599.12/-, which is

substantially above the prescribed threshold limit of Rs. 1 crore under Section 4

of the IBC. Accordingly, the application satisfies the minimum pecuniary

threshold prescribed for initiation of CIRP. Part IV of the Application reads thus:

Nancy



Fie e

S

PART-IV

PARTICULARS OF FINANCIAL DEBT

TOTAL ANMOUNT OF DEBT GRANTED DATE(S) Oox
DISBURSEMENT

The Corporate Debtor has been sanctioned the following loan facilities by

the petitioner/ financial ereditor, Central Bank of Tndia-:

[ Narture of Facility
Cash Credit

Disbursed Amount (INR)
6,00.00,000 7
4.27.34,000

Funded Interest Term Loan 85,000,000

Total 11,12.34,000

Working Capital Term Loan

AMOUNT CLAIMED TO BE IN DEFAULT AND THE DATE ON
WHICH THE DEFAULT OCCURRED (ATTACH THE WORKINGS
FOR COMPUTATION OF AMOUNT AND DAYS OF DEFAULT IN
TABULAR FORM)

The Corporate Debtor was granted various Loan facifities by the Petitioner,
Central Bank of India during the ordinary course ol business. As the
Corporate Debtor defaulted in the payment of interest and principal amount
in its accounts it resulted in classifying account as NPA by the Financial
Creditor on 27.09.2013. Thereatter, demand notice under Section 13(2) of
the SARFAESI Act dated 11.11.2013 was issued to the Corporate Debtor as
well as the guarantors in the loan account of the Corporate Debtor. The
Financial Creditor Bank also initiated proccedings under Section 13(4) of the
SARFAESI Act and took syrmbolic possession of the assets of Lhe Corporatc
Debtor vide Notice dated 16.01.2021.

The total cutstanding against the Corporate Debtor is Rs. 58,59,98,599,.12/-

as on 20.05.2024 with pendente lite and future interest with monthly rests/

The Applicant has placed on record the statement of account evidencing the

disbursement of the debt amount and the outstanding liability of the Corporate
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rates along with costs. A table of total outstanding is reproduced herein

below:
Nature of | Disbursed Interest upto | Total
Facility Amount - 20.05.2024 outstanding as
(INR) on 20.05.2024
Cash Credit 6,00,00,000 | 29,21,02,783.00 35,21.02,783.00

Working Capital

Term Loan

4,27,34,000

16.,81,23,829.06

21,08,57,829.06

Funded Interest

Term Loan

85,00,000

1.4<4,37,987.06

2,29.37,987.06

Misc.

1,00,000.00

Total

11,12.34,000

47,46,64,599.12

58,59,98,599.12

Bank account statement maintained as per the provisions of the Banker’s
Books Evidence act, 1891 and the calculation of accrued interest alongwith
interest memorandum are annexed herewith as ANNEXURE A-S(Colly) (@
pg no. 83).




Debtor. The Applicant has also demonstrated the occurrence of default in
repayment of the debt. Further, the Applicant has placed on record the other
relevant documents pertaining to the sanction and availing of the financial
facilities by the Corporate Debtor, along with other supporting documents.

The details of the documents relied upon by the Applicant are given in the Part
V of the application. The Applicant has placed on record a copy of the CIBIL
Report dated 20.07.2024 as Annexure-24 of the Application. A copy of the
demand notice dated 11.11.2013 under Section 13(2) of the SAREFASI, 2002 is

also available on record as Annexure A-23 which reads as follows:
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Annexure- 2

BO/MICFPAN/2013-14:239 Dated 11.11.2013

o
REGISTERED AD [

Mr. Saral Gill
H.No. 123, Sector 28-A,
Chandigarh-160002
Mr. Surinder Gill
M. No. 123, Sector 28-A,
Chandigarh-160002
e, Mr. Ramesh Walia -
H. No. 3184, Sector 27-D, < e
Chandigarh
Mr. Surinder Singh: s
H. NOo. MIG 3962-A. Sector 70,
Mohali- 160071
M/s Gilco Exports Limited:
652, Industrial Area, Phase-1,
Chandigarh

Guarantors of b
M/s Gilco Steels Ltd., |
SCO 91, Industrial Area

Phase-2,

Chandigarh-166002

NOTICE UNDER SECTION 13({2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT ©OF SECURITY INTEREST ACT-Z002.

You are aware that we have granted credit lirmi

t for an aggregate amount of Re1112.34 tacs ro M/s
Sil Steels ilrd.. sco 91, Industrial Area , Phase 2, Chandigarh-166002 for 1 wtas
= ntor, and the details of credit facility allowed thr rourh Mid Corporate Finance are
Cash Credit Rs. 60000000 00
Working Capital Term Loan RS 427 34000 00
Funded Interest Term Loan Rs. 8500000.00

(=153 :a"rzrzé%/?ﬁu E CORY
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Total Rs. 111234000.00

2. We inform you that amount of i) 118, 62507500 00 along with interest @ BR<3 503+2.00%penal

interest} p.2.in CC a/c, 1) Rs. 4428454100 alung with interest @BR+4%+2 00% ipenal Interestipa

WCTL afc & lil] Rs. B779625.00 along with interest @BR=4% 2 00%{penal interest! p.a in FITL o/,

21 AmGunt A5 11557 2066.00) 3long with interest at monthiy rests from 27.08.2013, is due ta 1

Pil debler has defaulled in repayment of entire amount of Rs. 115572066.00 plus interest/
nterest and orher expenses.

arin

2. A5 te princinal debtor has defaulted in repayment of their full liabilities, we have classified their

cues 25 Non Performing Asset on 27.09.2013 in sccordance with guidelines of Ban/ directions g1
guidelines [55usd by the Reserve Bank of ing)

. We also inform yau that in spite our repeated demand notices and verbal raquests for repaymen of
the entire amoUNt 0L 1o us, You have Not 50 far paid the ame.

5 ¥0u até aware Inal the fimit granted by us is secured by the foliowing assets/p
55815 Meld In Par passu charge along with UCO Bank, Bsddi

erties [secured

Description of the property

1.1 Fauitable morigage of immovable properties
Sale Dewd No. 1204/1 dated 16112009 measuring 0-1312 Heetares comprised in
khesal/katauni No 195/ 225, Khasra o 3341;

See Deed No. 1203/1 dated 16112009 meawwing 00538 Hecwares comprised in
Khevat/khatauni No.58/ 113, Khasra 3343/1,

Sale Deed No. 1200/1 dated 16112009 measuring 01008 Heciares comprised
Khevat/khatauni o 20425 Khssra 3447,

Sale Dsed No. 1202/1 dated 16112009 measiring 04105 Hectares comp
Khesat/shatauni No.587/ 717 Khasra 3441, 3443

Sae Deed No. 1208/1 dated 17.112009 measuring 03675 Hectares comprised
Khevat/Xhatauni No.170/ 196 Khasra 2440, 3484:

Saie Case Mo, 1207/1 dated 17.11.2009 measuring 0-12-01 Heetarss biing 4410 share of (. 4.
03 hectares comarised i Khevat/khatauni N0 586/ 716 Kirasra 3204(0-24.37), 3448 {0-05.56)

Sale Deed No. 1236/1 dated 24112009 messuring 00082 Hectares
#hewet/4hatauni No.65/77 Khasrs 3448 [0.06-57), 3458 {00325,

Sale Deee No. 1233/1 dated 24.11.2009 measuring 0-18.02 mectares being /10 snare of 0.0
03 neclares comprised in khevat/khataunt NG 556/ 716 Khasea 2444 (0-34.37), 3645 0.05. b6,

Sale Deed No. 26/1 dated 08.01.2010 Measuring U-03-40 Hectares baing 5/6° share of 0.0 08

. hestares comprisec in Khevat/Khatouni No. 192/ 221 Knasea 3032

comprised in
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/5. Gilco Experts Lig

e Sale Deed No. 271/1 dated 04.03.2010 measuring 0-26-19 Hectares comprised

in Khevat/Khaiauni No. 565/ 715 Khasra No.4DES;

Sale Deed No. 270/1 cated 04.03.2010 measuring 0-3002 Hectares comprised

Khewat/Khatauni No. 648/ BOO Khasra No.4063;

i Sale Deed No. 692/1 dated 19.06 2010 measuring 0-30-31 Hectares comprised in Khewaty

Khatauni No. 653/ BOS Khasra No 4697, 4076

Sale Deec No. 269/1 dated 04032010 measuring 0-08-40 Heclares comprised in

Khewat/Khatauni No, 648/800 Khasra Ne.4064;

Sale Deed No. 268/1 dated 04.03.2010 MEasuring

Khewat/«hatauni No, 565/715 Khasra No 4068

Al situated in Mauja Vitan, Tehsil Haroli, Distt Una (HP) 176601 in the name of Sh Surinder

Singh 5o af Sh.Darshan Singh. B N

. viveothecatee Plant, Machinery & Equipments embedded fving at Mfs Gilco Stests L1
village Singha, district Una, Himachal Pradesh

1817 Hectares comprised

Hypothecates stocks siored Iying at M5 Gilcs Steels Lid.. village Singhs, distciet Una
Himachal Fradesh

5 for

re85005 statec’ abave, we hereby c2ll upon you to discharge in full your liabilities te us within 4
period of 60 days fram the date of receipt of thes notice failing which, we will be exercising the powers
uncer Section 13 of the Securitizatlon and Recanstruenon of financial Assets and Enforcemer
Security Interest Act-2002 3gainst the secured assets mentioned above The powers available to us
under Section 13 of the said Act interalia, includes powers 10 (i) take passession of the Secured acset,
of the Borrower including the right to transfer by way of lease, assignment or sale for relizing the
secured asset, [l take over the Management of the business of the borrowes including the ight 1o
transfer by way of iease, assignment or sale and resiize the secured asset (i) appaint any

person a5
Manager 1o manage the secured assets the possession of which has been taken over by us (secured
creditor) and any transfer of secured asset by us shail vest in the transferee @il rights in, o wn relatio,

0, the secured asset transferred as if the transfer hag been made by you fiv
natiee in weiling, any person who has
meney is

require at any time by
m you and frem whom any

quired any of the secured assets

due cr may become due 1o you 10 pay to us [secured creditor), 50 much af the maney a¢ s sufficient (o
F2y the secured deht

7. The amaunt realized from the exercising of the powers mentioned above, will first be apglied in
payment of al casss, charges ane espenses which ia the opinion of us have been properly incurred by
Ve w0 ANy expenses (Acidental thereto, and secondly applisd in discharge the duss of the Bank o

s
Central Bank of India

MCB PANCHRKULA, P
2568303
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[ ‘ Sale Deed No. 23/1 dated 08.01.2010 measuring 0-05.15 Hectares being 1/3° share 0f 0-15 42

| hectares comprised in Khevat/ Khataun: No.388/487 Khasra 3443

| | Sale Deed No. 24/1 dated 08.01 2010 measuring 0-04-37 Mectares being 5/12" share of 010

| | 48 hectares comprisad in Khevat/Khatsuni No.101/116 Khasra 3343,

! | 3ale Desd No. 25/1 dated 08.02.2010 measuring 0-02-00 Hectares being 1/2 share of 0 04.00
comprised in Khevat/ Khatauni No.198/227 Khasea 3429;

Sale Deed No. 29 dated 08.01.2010 measuring 0-07-38 Heetares comprised in Khevat/sn:

No 384/ 483 Khasrs 3438,

Sale Deed No. 28 dated 08.01 2010 measuring 0-05-15 Hectares being 1/Zshare of 0-18 20

Hectares comarised in Knevat/Khatauni No.23/23 Khasra 34500 12-75). 3857(0-05.55)

Sale Deed No. 1234 dated 24.11.2009 measuring D-11-43 Hectares being 7/8th share of 013 05

hectares comprised in Khevat/Khatauni No.216/256 Khasra 3344;

Sale Deed No. 27 dated 08.01.2010 measuring 0-01-33 Hectares being 133/800 share of 008

O0 hectares comprised in Khevat/Khatauni No. 205/ 237 Khasra 3350;

Sale Deed No. 275/1 dated 04 03.2010 measuring 0-05-62 Hectares being 85/170 share of 0

0784 hectares comprised in Khewat/Khatauni No. 212/ 252 Khasra No.3427-

Sale Deed No. 276/1 deied 04.03.2010 measuring 0-06-18 Hectares being 72/180 5

15-42 hectares comprised in Khewat/Khatauni No. 388/ 487 Khasra No.3443;

Sale Deed NG, 313/1 dated 12,03 2010 measuring 0-09-15 being % share of 0-18-30 hectaras

comprised in Khewat/Khatsuni No. 23/23, Khasra No.3350(0.12-75) and 3457(0-05-44]

4!l above immovsble propenies situated in Mauja Singha, Tehsil Haroli, Distt Una (HB) 176601

in the name of M/s. Gitco Steels Ltd

aur

share of O

1.2 Fquitable Morigage of immaovable properties vide
i Sale Dred No. 271/1 dated 04.032010 measuring 0-26-18 Hectares comprised
Khewat/<hstauni No. 565/ 715 Khasrs No 4085,
Sale Deed No. 270/1 dated 04.032010 measuring 0-30-02 Hectares
Khewat/Khatauni No. 648/ 800 Knasra No 4062
Sale Deed No. 692/1 dated 19.06.2010 measuring 0-10-31 Hectares camprised in khe:
Khatauni No. 653/ B05 Khasra No 4697, 4076,
i Ssle Deed No. 269/1 dated 04032010 measuring D-0B40 Hectares comprised
Khewat/Khatauni No. 648/800 Khasra No.a064:
Ssle Deed No. 268/1 dated 04032010 measuring D-1417 Hectarss comprised
Knewat/Khatauni No. 565/715 Khasra No.d068:
2ll abave inmovable properties sitvated in Mauja Vitan, Tehsil Haroll, Distt Una (HE) 176601
| inthe name of Sh.Surinder Singh son of Sh.Darshan Singh

| 1.3 tquitabie Mortgage of immovable property
| vide Sale Deed No. 3174 dated 13.07.2006 measuring 18 bigha & biswa comgrised in Knsta
i | Khataunt 179/200, Khasra 19/1372 (3.5, 1a (a-0), 16 {3-7) and Khata / Knatauni No 1017116,

| Khasra Ne. 19/17(4-0). 20/20 (3 14)\ill Oandrata Tehsil Dera Bass: Distt Mahals (Punjab) in the

comprised

watf
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mentioned above with contractual interest from th,
realization, and the residue of the money,
accordance with his
you

e date of this notice till the date of actuai
if any. shall be paid to the person entitled thereto in
ht and interest, if na person is entitled to receive such amount, shall be paid 1o

8. Please take note that after receipt of this notice, you shall not
otherwise any of the secured assets referred 1o in this notice, without prior written consent of the
secured creditor. we draw your atiention to section 29 of the Securitization and Recanstruction of
Financial Assets and Enfarcement of Security Interest Act-2002, which awards impri
vear, or with fine, or with both, if you contravene the provisions of the Act

teanster by way of ssle. lease o

sonment up 1o one

5. We also inform you that,

& our action or gs under ang
Reconstruction of Financial Assets and Enforcement of Security interest Act-2002, we reserve our right
either (i} 10 simultaneousiy file

Princlnal debror, and or (i) to proceed against you and or Principal debtor befare Debt Recoue
Triounal/Courts, for recovery of the balance amount due to our Bank, If the entire sutstanding amount
fogether with the contractual rate of interest . are not fully satisfied with the sale proceeds of the
secured assets. (iii) to proceed against you and/or principal debtor/s for initiating Crimi

© the pravisions of 1aw. {iv] to publish your name, address
of the Bank's dues in the newspapers and/or megasines

the acts. o omission committed by you unde:
alorg with your photograph as a defsulter
and/ar on the Websites

Ead 1

B/0 Mid Corporate Finance Branch, !:
Panchkula v

T e . Sector-10, Panchkula

CERTIFIED TRUE COFY




xThe demand notice establishes the occurrence of default in respect of the debt
claimed by the Applicant. Significantly, the Corporate Debtor, vide its settlement
proposals dated 27.11.2022 and 23.01.2023, placed on record as Annexure A-
25 offered to settle the outstanding dues. The OTS offer dated 23.01.2023
acknowledge the debt and the liability of the Corporate Debtor towards the
Applicant.

Thus, the requirement of Section 7 (5) (a) of the IBC 2016 stands satisfied. The
Applicant has also placed on record the written consent of the proposed IP for

being appointed as the IRP as Annexure A-4 to the Application. The said

affirmation reads as follows:

e,

o

ANNEXURE NO.4 -4 -5

FORM 2
(See sub-rulc (1) of rule 93
(Lirrder rzile © af the Insolvericy arnd Barkruptey (Appplicarion ro Adiudicaring
Azcrhzorits) Rides, 20163
WRITTEN COMMUNICATION BY PROPOSED INTERINM

MRESOLUTION PROFESSI1ONAL
Date: 1D .08 - 20214
To.

The National Company Law Fribunal

Chandigarh 13ench,

From,
Jalesh Kumar Grover.
SCO 818 27¢ TMloaoar
NAC DMarnimajra
Chandigarh 160101

Eoail: jk.grover2 7 email.com,
Mobile No: 95010 81808

In the matier of Iilco Steels Limited

Subject: Written communication in connection withh an application fo initiate

corporate insolvency resolution process in respect of Gilco Steels Limited.

NMadam/Sir,

I. Jalesh Kumar Grover, an Insolvency Proftessional registered withh the Fndian
Institute of Imnsolvency Professionals of ICAI (ITIPI), having registration nmumbor
IEBIL/IAPA O0OL/ITPPO0Z00/2017-18/10390, has been proposed as the Interim
Resclution Professional by the Financial Creditor. Central Banlk of India, in
conncection with the proposed (Corporate Inscolveney Resolution Process of the
Corporate Debtor. Gilco Steels Limited. In accordance with Rule 10 of the
Insolvency and Bankruptcy {(Application to Adjudicating Authorily) Rulcs, 201 6.
I, Jalesh Kumar Grover, hereby :

T hereby:

iy Aagres 1o accept appointment as the resolution professiomnal if an order of

appoinunent is passced by the Adjudicating Authority:

e
3

Y

i
B
i
v
i
L

b
i
i
b
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FN Assigameni ax | No.
1 [mr T T

e Z | RP o

e

state that the registration number allotled 1o me by
001/LP-PON2Z00/2017-2018/10390 and that T wn
practice as un insolvencs professio

« B0

the Board is IBBLTPA-

currently qualificd to

discloss that I am cumrently serving as an interim resolution professional /

.

trustee in following proccedings:

7 lguids

bankiuptey

of [Date

of [Expected ]

Projeets Lin

Trishul

]
]

| & [Tangnu

Power
Lafrastructure
Limited

of [ No [Name
o
Debror

a
s Bt 15012025 [25.08.2024

Dreams
Tomes Limited

orma
ower Generation
rrivate Limited

Muckaan

tod

< mie  or
ne of [Clusure of

Frocess =

Carporate Procees —
T Enrib T Nawsz [6%.0. 50,2007
viets  Private
‘ [Limiteas
| oo TR ke | TH-04-20T8 1511

25-11-2018
125.00.2024

TEOR202%  [30.08.2024 |

T Preperier
o ottastraciure
imited  (Fernhill
Irerject Gurugran)

J 164120227 15z 7024_‘

(5372024

7 |Grand Star Toa 6092073 01,2053
Frivate Limited
8 Shrec Vardhman | 29,04.5023 0.12.2024
[
o

]

- 81

Individual Frocess
Resotution 1 T [Shii Amil Romar | 01032021 1107024
Frofessional Madi (PG Matter)
& [Bankruptey &
Trustee |
T Any other o

 Applisation for replacement of IRP pending befare the Hon'ble NCLT, Chandigash
ench .

** Rewolution Professionsl In the concerned maners is IPE, Ductums Resolution
Professionsls Pvi Lid through its Direcror, Jalesh Kumar Grover, and do not count as
individual matters of the undersigned.

(iv)  certify ihad there arc no diseiplinary proceedings pending against me with

the Board or Tndian Institute of Insolvency Professionals of ICAT;

o) affic
respest of the guarantor in

that 1 am eligible to be appointed us a resoltion professional in
nccordance  with | the Insolvency  and
Bankruprey Board of Indis (Insolvency Resohition Process for Personal
‘Guarantors to Corporate Dobtors) Regulations, 2019; .

(vi)  make the following disclosures in accordance with the vode of conduct for
insolyeney professionals as set out in the Tosolvency and Bankeupicy
Board of Tndi;

{insolvency Profssionals) Regulations, 201

(1) That the directors of the IPE and the TPE are eligible to be appointed as

et Tnterim  Resohmion Professional for the Corporste  Insolvency

Resolution Process of the Corporate Debior: namely. Gilen Steels

3 of and

ed as provided in v
Board of Tndia (Insolvency Process for Corporale Persons) Regulations,
2016.

€2) That the directors of the TPE and the IPL are independent of (he said

Corporate Debtors, as they fullill the conditions &s menlioned in the
Explanation to the said IRegulurion 3, i.c.:

2) the directors of the IPE are cligible to be appointed as indopendent
directors on the hoard af the sxid Corperate Dobtor under Scction
149 of the Companies Act, 2013 (18 6£2013)

st TR S s

- . g2

b) The dircctors of the IPE and/or the IPE arc not related parties of the

arc not an employee or

i of a firmn of auditors or company secretaries in practice or cost

of a legal or a consulting firm, that has or had any transaction

with the corporate debtor amounting to ten per cent or rmore of

the gross turnover of such [Arm, in the last three financial years.

That the directors of the IPE and the 1PE shall abide by the Code of

©
Al e ww s o
po
corporate deblor;
<) the directors of the IPE and/or the IPE
proprietor or a partner:
auditors of the corporate debtor; or
ii.
(€]

Conduct as set out in the Imnsolvency and Bankmptey Board of India

(Insolvency Professionals) Regulations. 2016

Yors

TALESH KUMAR GROVER
Insolvency Professional
TEBI/TPA_00L/IPPOOZ00/2017-18/10390
SCO-818, 2™ Floor, NAC Manimajra,
Chandigarh-160101

Email: jk.erover27@gzmait.com

As can be seen from the petition there is no valid AFA, attached.

Nevertheless, it would be appropriate to direct the IP to place on record a fresh

AFA. The proposed IP shall place on record a fresh AFA for his appointment as

the IRP.

Nancy
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As the financial debt remains due and payable and the default in repayment
thereof has occurred, we are left with no option but to admit the present
petition and initiate the Corporate Insolvency Resolution Process (CIRP)

against the Corporate Debtor. Petition is Accordingly Admitted.

As a consequence of the petition C.P. (IB) 271/Chd/Chd /2024 being admitted in
terms of Section 7 of the Code, moratorium as envisaged under the provisions of

Section 14(1) (a to d) of the Code, shall follow in relation to the Respondent/(CD).

As proposed by the Petitioner, this Bench appoints Mr. Jalesh Kumar Grover as
IP having Registration No. IBBI/IPA-001/IP-PO0200/2017-2018/10390, Email
id: jk.grover27@gmail.com. He has filed his written communication, as per the
requirement of Rule 9(1) of the Insolvency and Bankruptcy (Application to
Adjudicating Authority) Rules, 2016. The Form 2 furnished by the IP has been
placed on record as enclosure to the petition. In terms of the declaration given
by the IP, no disciplinary proceedings are pending against him. Mr. Jalesh Kumar
Grover, IP has made also further disclosures as per the requirement of the IBBI

Regulations.

The Applicant is directed to deposit Rs.2,00,000/- (Two Lakh only) with the IRP
to meet the immediate expenses. The amount, however, will be subject to
adjustment by the Committee of Creditors as accounted for by Interim Resolution

Professional and shall be paid back to the Applicant.

Nancy



The IRP would act in terms of the provisions of Sections 13, 15, 17, 18, 20 and

21 of IBC, 2016 read with Regulations thereunder.

In terms of Section 7(7) of the Code, the Registry/Court Officer is hereby directed
to communicate a copy of the order to the Applicant/FC, the Respondent/CD,
the IRP and the Registrar of Companies, Punjab and Chandigarh, by Speed Post
and by email, at the earliest but not later than seven days from today. The
Registrar of Companies shall update his website by updating the status of the
Respondent/CD and specific mention regarding admission of this petition must

be notified.

The Registry/Court Officer is further directed to send a copy of this order to the

Insolvency and Bankruptcy Board of India for their record.

Sd/- sd/-
(K.K. SINGH) (ASHOK KUMAR BHARDWAJ)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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